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Dated : 27" June, 2022

Minutes of 36" Meeting of Central Advisory Committee held at Shillong,
Meghalaya on 20.05.2022.

The 36th meeting of Central Advisory Committee (CAC) of Food Safety and
Standards Authority of India was held on 20th May, 2022 followed by Chintan Shivir
on 21st May, 2022 at Shillong, Meghalaya. List of participants is annexed.

At the onset, the Commissioner of Food Safety, Meghalaya on behalf of the State of
Meghalaya welcomed the CEO, FSSAI and other participants. Thereafter, Head
(RCD) also welcomed the participants and thanked the Commissioner of food
Safety, Meghalaya for hosting and making excellent arrangements for the meeting.
He briefed about the agenda and requested CEO, FSSAI for his opening remarks.
CEO, FSSAI in his opening remarks, observed that it was the first physical meeting
of CAC since the COVID outbreak and hoped that there would be fruitful discussions
leading to overall improvement of food safety in the country. He also informed the
participants about the Chintan Shivir and requested the members to come forward to
participate in it. Thereafter, the agenda items were taken up as under: -

Agenda Item 1: Declaration of Interest by Members

All members of CAC were requested to make “Specific Declaration of Interest” and
“Declaration Concerning Confidentiality” in the forms provided with the agenda and
send back by email at enforcement1@fssai.gov.in by 23.05.2022.

Agenda Item 2: Confirmation of Minutes of the 35" CAC Meeting

The committee noted that the minutes of the 35th Central Advisory Committee
meeting held on 17th February, 2022 were circulated on 16.03.2022 to all the CAC
members and States/UTs for comments. The committee further noted that no
comments were received from the members on the minutes and as such, the
committee approved and adopted the minutes as circulated.

Agenda Item 3: Action Taken Report

The action taken report on the minutes of the 35" CAC meeting held on 17.02.2022
was taken up and the following observations were made: -

(i) States/UTs were advised to submit their ATR atleast 10 days before CAC
meeting so that same may be included in the agenda.

(ii) With regard to penalty on late submission of Annual/Half-yearly returns by
FBOs, CEO, FSSAI mentioned that a proposal to wave off the penalty
accrued till FY 2019-20 was under submission to the Ministry for
consideration. He also informed that a provision to cap the quantum of
penalty for delay was also proposed to be included in the new regulations.
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(i) CEO, FSSAI expressed his concern over the acute shortage of FSOs in
certain States/UTs, which was affecting deliverance of effective food
safety in the States/UTs. He advised States/UTs to make all out efforts for
creation/recruitment of FSOs. In the meantime, the States/UTs with acute
shortage of FSOs could seek financial assistance from FSSAI for
remuneration of contractual FSOs placing specific proposal in annual
Work Plan under MoU.

Agenda 4: Review of performance of States/UTs based on 4™ Quarterly Report

The committee discussed the 4" Quarterly report (1% January -31% March) of FY
2021-22 of States/UTs and made the following observations-

Form 1: Administrative Structure

CEO, FSSAI appreciated Delhi and Odisha for recruiting good number of FSOs and
observed that all States/UTs have started working on recruiting DOs/FSOs. He also
complimented Sikkim and Uttar Pradesh for filling up posts of DOs/FSOs. He
emphasized on expediting the process of recruitment with recruiting more FSOs/DOs
on full-time basis.

Head (RCD) emphasized that while submitting Quarterly report due diligence should
be maintained and requested States/UTs to correlate the information with previous
Quarterly reports for consistency and correctness. CEO, FSSAI also urged CFSs to
scrutinize the data before submission to FSSAIL.

Head (RCD) informed that there is huge shortage in number of FSOs in Arunachal
Pradesh, Bihar, Jharkhand, Ladakh, Puducherry and Tripura. CEO, FSSAI advised
that States/UTs may ask for funds under MoU to appoint contractual FSOs, however,
assurance to be provided by them that posts will be created within 2 years.

Action Decided-

(i) States/UTs to speed up the process of filing the gap of FSOs and DOs
through creation of posts, recruitment and provisional arrangement like
contractual appointments.

(Action required: States/UTs)

Form 2: Details of Adjudication cases

It was observed that while overall number of cases filed has increased from 8556 to
10038 in 4" Quarter, however, very low number of cases were filed in some
States/UTs namely Arunachal Pradesh, Dadra and Nagar Haveli & Daman and Diu,
Lakshadweep, Manipur, Meghalaya, Mizoram, Puducherry and Tripura. CEO, FSSAI
observed that there is increase in pending cases due to low number of cases
disposed than cases filed and emphasized on expediting disposal of cases, as
increase in disposal time reduces impact of cases filed. He also emphasized on the
importance of compounding in minor offences and suggested States/UTs to analyze
pending cases and if possible, go for compounding to reduce the pendency. He also
advised States/UTs to arrange for Lok Adalat every month to resolve pending cases.
CEO, FSSAIl further advised that while adjudication cases must be filed for
substandard and unsafe food products, however, in misbranded/labelling cases,
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improvement notice may first be issued to get the defect rectified instead of
straightaway filing adjudication case.

Action decided-

(i) States/UTs may authorize DOs for compounding of minor offences.
(ii) States/UTs to look for solutions to reduce pending adjudication cases and
issue improvement notices in case of misbranded/labelling cases.

(Action required: States/UTs)

Form 3: Details of Appellate Tribunal and Advisory Committee

It was observed that Bihar, Ladakh and Nagaland with the exception of Mizoram
have constituted Appellate Tribunals since last CAC meeting. It was also observed
that DLACs were yet to be set up in certain States/UTs including Assam,
Chhattisgarh, Dadra and Nagar Haveli and Daman and Diu, Delhi, Haryana,
Puducherry and Telangana. Further, it was noted that regular meetings of DLAC
and SLAC were not being held in a number of States/UTs.

CEO, FSSAI emphasized on the importance of DLAC and SLAC meetings in the
interest of food safety and urged States/UTs to hold regular meetings and expedite
the process of disposal of pending cases by Appellate Tribunal.

Action decided-

(i) Mizoram to constitute Appellate Tribunal in the State.
(ii) States/UTs to constitute/reconstitute DLAC and SLAC and organize
regular SLAC and DLAC meetings in timely manner.

(Action required: States/UTs)

Form 4- Active State Licenses and Registrations

Head (RCD) observed that there has been net addition of 30448 licenses and
112315 registrations during the quarter and overall positive growth of 3.3% in
licenses and registrations. He mentioned that in case of States/UTs like Andaman &
Nicobar Islands, Goa and Lakshadweep, though the population is low, considering
higher footfall of tourists, the number of licenses and registration issued/achieved is
appreciable. However, less increase has been observed in Chandigarh, Karnataka,
Kerala, Puducherry, Telangana and Uttar Pradesh as compared to previous quarter.
He also mentioned that Assam, Bihar and Tripura have less than 30% of expected
number of licenses and registrations based on population in these States.

CFS, Gujarat appreciated the scheme of MoUs signed between FSSAI and
States/UTs wherein funds are provided for organizing camps for Licensing and
registrations which has helped in increase in number of licenses and registrations in
the state. CEO, FSSAI advised States/UTs to formulate strategies to increase
licenses and registrations in the State and advised them to involve District
Magistrates in food safety for obtaining full cooperation from other concerned
departments. Dr. Halde emphasized on the importance of creating awareness
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among FBOs especially unorganized sector to increase licensing and registrations
and implementation of a concept similar to Udyog Aadhar.

Action decided-

(i) States/UTs to formulate strategies and make efforts to bring more food
businesses under the regulatory regime through licenses and registrations.
(Action required: States/UTs)

Form 5- State Licenses pendency

Head (RCD) observed that Assam, Dadra, Goa, Haryana and Ladakh have high
pendency of applications and emphasized that it should be less than 25% of licenses
granted during the previous year. He also apprised that Andhra Pradesh, Assam,
Delhi, Gujarat, Haryana, Jharkhand, Karnataka, Madhya Pradesh, Maharashtra,
QOdisha, Punjab, Rajasthan and Telangana have applications pending for more than
75 days and suggested that steps should be taken by States/UTs to reduce this
pendency. CEO, FSSAI complimented Karnataka, Tamil Nadu and Telangana for
reducing the pendency and expressed concern for high pendency in Assam, Dadra
and Nagar Haveli and Daman and Diu, Goa, Gujarat and Haryana.

Further, Head (RCD) observed that high auto-generation has been noticed in Andhra
Pradesh, Assam, Karnataka, Madhya Pradesh, Punjab, Odisha, Rajasthan,
Telangana. CEO, FSSAI complimented all States/UTs as auto-generation of new
licenses has been reduced as compared to last quarter. He also expressed concern
over the high auto-generation of licenses in Andhra Pradesh, Karnataka and Punjab.
He also observed that auto-generation in case of renewal applications has increased
from 1575 to 10785, which is alarming.

CEO, FSSAI emphasized on importance of timely scrutiny of new applications and to
ensure that no license is auto-generated due to inaction by concerned officer.

Action decided-

(i) States/UTs to minimize pendency of State license applications
(ii) States/UTs to ensure timely processing of applications so as to avoid auto-
generation of licenses.
(Action required: States/UTs)

Form 6: State Registrations Pendency

Head (RCD) observed that Andhra ‘Pradesh, Delhi, Gujarat, Madhya Pradesh,
Maharashtra, Uttar Pradesh and West Bengal have high pendency (more than 15
days) of registration applications. He also expressed concern that 85072 new
registration applications have been auto-generated in this quarter. Karnataka and
Tamil Nadu raised issue of auto-generation of registration applications before 7
days. These States were advised to share details (license/registration number) of
these applications with FSSAI, so that further necessary action could be taken.

CEO, FSSAI asked all the States/UTs to reduce auto-generation of registration
applications.

Action decided-

(i) States/UTs to minimize pendency of State registration applications
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(ii) States/UTs to ensure timely processing of applications so as to avoid auto-
generation of registrations.

(i)  Karnataka and Tamil Nadu to share details (license/registration number) of
applications auto-generated before 7 days with FSSAI.

(Action required: States/UTs, RCD and IT Division)

Form 7- Consumer Grievances

Head (RCD) observed that number of consumer grievances has been increasing in
most of the States/UTs with high pendency of grievances more than 30 days old in
Delhi, Haryana, Maharashtra, Telangana and Uttar Pradesh.

Action decided-

(i) States/UTs to ensure resolving consumer grievances within stipulated time
frame.
(Action required: States/UTs)

Form 8- Inspections, Legal Sampling and Testing

Head (RCD) mentioned that substantial increase has been observed in inspections
through FOSCORIS in the quarter. CEO, FSSAI complimented all States /UTs as
113% of expected FOSCORIS inspections have been conducted in the country.

CEO, FSSAI asked States/UTs to go for FOSCoRIS inspections only. Uttar Pradesh
raised the issue of difficulty in reporting inspections on FoOSCoRIS in case of
special/combined raids conducted by multiple FSOs who have a defined area under
their jurisdiction. CEO, FSSAI asked States/UTs to provide details of such
requirement to FSSAI so as to have provision for expanding the jurisdiction of FSOs
in FoSCoRIS for a specific period. In this regard, ED (CS) also asked States/UTs to
share area of jurisdiction for all DOs/FSOs with FSSAI for incorporating in FoSCoS.

Further, CFS, Goa informed that the DO in Goa is being given charge covering 2
districts. CEO, FSSAI emphasized on providing defined jurisdiction to each FSO as
FSO is authorized to conduct inspections and sampling in that jurisdiction only.
However, when concerned FSO is on leave or for undertaking special raids/joint
inspections etc. involving more than one FSO, Competent Authority may authorize
other FSO/s to have temporary jurisdiction for such specific action only. He also
directed ED (CS) to examine the issue of Goa and issuance of registration by FSOs
at Taluka level.

Head (RCD) mentioned that despite increase in number of inspections, reduction in
sampling has been observed in comparison to last quarter. He informed that low
sampling has been observed in Andaman and Nicobar, Arunachal Pradesh, Assam,
Chhattisgarh, Goa, Jharkhand, Ladakh, Mizoram, Nagaland, Odisha, Puducherry
and Tripura. CEO, FSSAI expressed concern over reduction in sampling which is
only 38% of expected legal sampling in the quarter and piling up of unanalyzed
samples as number of analyzed samples is less compared to number of samples
drawn.

CEO, FSSAI also expressed concern over high number of non-conforming samples
in Haryana, Odisha, Rajasthan, Tamil Nadu, Uttar Pradesh and Jharkhand and
emphasized on time bound action to be taken on failed samples to have better
impact on food safety.
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Action Decided-

(i) Inclusion of feature of additional jurisdiction for FSOs in
FoSCoS/FoSCoRIS in special cases as stated above.

(i) FSSAI to examine the issue stated by CFS, Goa as stated above.

(i)  States/UTs to share area of jurisdiction for all DOs/FSOs with FSSAI for
incorporating in FOSCOS.

(Action required: IT Division, RCD, States and UTs)

Form 9: Eat Right initiatives

ED (CS) observed that in most of the States/UTs, progress on Eat Right Initiatives
was quite moderate during the 4th quarter. She requested all Food Safety
Commissioners of States/UTs to identify locations for undertaking various Eat Right
initiatives and conduct awareness programmes for the said initiatives at the
States/UTs level.

She also requested Commissioners of Food Safety of all States/ UTs to schedule an
online meeting with FSSAI regarding Eat Right initiatives where DOs/FSOs can be
trained and sensitized about various initiatives. ED (CS) further clarified that the
process of verification and certification requires at least 30 days after submission of
documents by the respective DOs from States/UTs. Hence, this time period should
be observed before making enquiries. ED (CS) also congratulated the CFSs for
crossing the 1,000 campuses certification mark.

CEO, FSSAI noted that a good progress has been observed in the State of Tamil
Nadu with respect to implementation of various Eat Right India initiatives and urged
the State to share the success story via presentation in the next CAC meeting. He
also asked States/UTs to take an action to convert campuses of State Food Safety
Departments into the Eat Right Campuses.

Head (RCD) informed that funds are being provided under MoU to States/UTs for
conducting Hygiene Ratings and pointed out that high number of hygiene ratings
have been conducted in Gujarat. CEO, FSSAI congratulated the State of Gujarat for
good work in the hygiene rating initiative. He further highlighted that States/UTs need
to rigorously work on increasing the number.

Action Decided:

(i) States/UTs to take active participation in activities under Eat Right India
initiative for building food safety awareness.

(i) Tamil Nadu to share the success story on carrying out Eat Right initiatives
in the State in the next CAC meeting.

(Action required: States/UTs)

Form 10: Testing Infrastructure

Advisor (QA) informed that number of NABL labs have increased in the country and
requested CFSs to instruct the lab heads to ensure uploading of lab reports on
INFOLNET. He expressed concern over the reduction in number of technical staff
especially in Delhi, Goa, Gujarat, Maharashtra, Madhya Pradesh, Tamil Nadu and
Rajasthan and number of participation in PTP comparison to the last quarter. He
further mentioned that FSSAI is involving region wise private labs to provide training
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to the lab personnel so that all the lab staff would be trained by the end of the year
and requested CFSs to allow their lab staff to attend such Hands-on-training.

It was suggested in the meeting that the minimum number of parameters for which
each laboratory should obtain NABL accreditation should be determined by FSSAI,
so that a complete test report could be generated on a specific food product. Advisor
(QA) appreciated the idea and further suggested to form regional groups and hold
meetings with them regularly to help SFTLs in getting NABL accreditation.

Maharashtra raised concern over the legality of samples tested in de-notified labs.
CEO, FSSAI asked the State to give details of such samples collected, tested,
outcomes etc. so as to take further decision in this regard. He further apprised that
SMS has not yet been installed in Andhra Pradesh, Bihar and Telangana.

CEO, FSSAI also pointed out that some issues have been observed in testing of
samples as testing of same sample in 2 different labs on most occasion show
different reports and emphasized on standardization of specifications of testing and
integrated assessment of labs. He further mentioned that gap analysis of 76 SFTLs
has been carried out by the agency and urged CFSs to check basic specifications
and infrastructure available in SFTLs and after assessing the gaps, submit proposal
for procurement of basic equipment in the Work Plan under MoU. He further
mentioned that testing method of fortified rice has been transferred to 55 labs and 35
SFTLs which have the HEE with them will be taken in the next phase. FSSAI has
already provided funds for procuring equipment for testing of fortified rice in March,
2022 and the States must expedite the procurement of the basic equipment required
for successfully running the HEE. EFRAC will share the validated method with all the
35 SFTLs soon.

Action Decided:

(i) Andhra Pradesh, Bihar and Telangana to expedite installation of SMS.

(ii) States/UTs to expedite procurement of basic equipment required for
sample preparation required for operating HEE.

(i) CFSs to ensure active participation of SFTL staff in PTPs.

(Action required: States/UTs)

Form 11: CSS for strengthening of SFTLs

CEOQ, FSSAI urged States/UTs to utilize last year's CSS funds and informed that
Microbiology tender will be finalized by FSSAI soon. He also requested States/UTs
having large difference in amount utilized and UC settled namely Gujarat, Haryana,
Himachal Pradesh, Karnataka, Rajasthan, Telangana and Uttarakhand to send UC
in proper format for settlement.

Action Decided:

(i) States/UTs to utilize CSS grants released by FSSAI at the earliest.
(i)  States/UTs to submit Utilization certificate in proper format to FSSAI at the
earliest.

(Action required: States/UTs)
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Form 12: Testing Infrastructure utilization

CEO, FSSAIl appreciated Gujarat, Himachal Pradesh, Madhya Pradesh and Tamil
Nadu for proper utilization of FSWs by testing large number of samples in FSWs and
showed concern over poor utilization of FSWs in Rajasthan, Telangana, Uttar
Pradesh and West Bengal. He urged States/UTs for adequate utilization of FSWs.
He also asked CFSs to visit the SFTLs regularly and take necessary action
regarding longer reporting time for samples tested.

Advisor (QA) emphasized on using FSWs for all 3 purposes- testing, training and
awareness and requested CFSs to expedite the process of installation of GPS in
FSWs and dongle procurement as it is pending only for few FSWs.

Action Decided:

(i) CFSs to expedite the process of installation of GPS in FSWs and dongle
procurement

(ii) States/UTs to ensure utilization of FSWs for all 3 purposes-testing of
surveillance samples, impart training and spread awareness among

consumers.
(Action required: States/UTs)

Form 13: Food Fortification

CEO, FSSAIl observed that improvement has been noticed in food fortification as
more fortified staples are being included in 3 schemes- ICDS, MDM, PDS and
expressed concern over the poor coverage of fortified staples in Andaman &
Nicobar, Assam, Jharkhand, Odisha, Puducherry, Punjab, Rajasthan, Sikkim and
Tripura. ED (CS) informed that all States/UTs have appointed nodal officer for food
fortification except Dadra & Nagar Haveli and Daman & Diu and Lakshadweep. She
also mentioned that only 9 States/UTs have so far conducted inter-departmental
meetings with ICDS, PDS and MDM departments as advised by FSSAI for better
coordination namely Ladakh, Haryana, Sikkim, Tripura, West Bengal, Kerala,
Gujarat, Maharashtra and Tamil Nadu. The Fortification team of FSSAI would soon
reach out to the States/UTs for holding such meetings and seek active response
from them.

Action Decided:

(i) Dadra & Nagar Haveli and Daman & Diu and Lakshadweep to appoint
Nodal officer for Food fortification and inform FSSAI.

(ii) States/UTs to conduct inter-departmental meetings with ICDS, MDM and
PDS to promote, monitor and cover food fortification under
ICDS/MDM/PDS.

(Action required: States/UTs)

Form 14: FoSTaC & Regulatory staff Training

CEO, FSSAI observed that number of FoSTaC trainings has been increased in the
quarter in comparison to last quarter.

Action Decided:

(i) States/UTs to conduct FoSTaC and regulatory staff training on regular
basis.
(Action required: States/UTs)

T
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Agenda 5: Status of financial assistance received by States/UTs under Work
Plan 2020-21, 2021-22 and status of Work Plan 2022-23

Head (RCD) presented the status of MoUs and release of funds during FY 2020-21
and 2021-22. He also mentioned that for FY 2022-23, Work plan proposals have
been received from 34 States/UTs and finalized for 29 states/UTs. Funds of Rs 100
crore have already been released for 13 states/UTs. He further mentioned that
signed work plan is pending from 10 States/UTs and finalization of work plan is in
progress for 5 States/UTs.

Head (RCD) also informed that UC for FY 2020-21 has been found to be in order for
8 states only and settled only for Kerala till date.

CEOQ, FSSAI further added that work plan proposals have been received from 34
States/UTs for FY 2022-23 and asked Andhra and Telangana to submit proposals at
the earliest. He expressed concern over the under-utilization of funds released under
MoU during FY 2020-21 by States/UTs. He further asked States/UTs to return
unutilized funds to FSSAI and advised them to request for same amount, if required,
from FSSAI during 2022-23 through supplementary work plan. He also informed
States/UTs that UC for FY 2020-21 is required for release of 1% tranche and for
release of 2" tranche, 60% of 1% installment is required to be utilized and progress
report of both FYs 2021-22 and 2022-23 along with proof of release of State share
need to be submitted by States/UTs.

Odisha requested for sharing of monthly statement of revenue generated from
Licensing and registration fees to which Director (Finance) responded that State/UT
may request such statement from FSSAI, if required. Advisor (QA) also confirmed
that grant released under operational expenses of FSWs can be used for any
purpose related to FSW. CEO, FSSAI also confirmed that CSS amount released
during FY 2020-21 may be retained by States/UTs and urged them to utilize that
amount at the earliest.

Action Decided-

(i) Andhra Pradesh and Telangana to submit the work plan proposals for
2022-23 to FSSAL.

(i) States/UTs in receipt of approved work plan 2022-23 to submit the Work
plan duly signed by the CFS.

(i)  States/UTs, as applicable, to submit the UC for the fund received under
work plan 2020-21 so that 1% tranche under work plan 2022-23 may be
released and surrender the unutilized amount to FSSAL.

(Action required: States/UTs)

Second Session

Agenda Item no. 6: Recent Updates on Licensing & Registration

ED (CS) gave a presentation before the CAC on recent developments made by
FSSAI regarding licensing and Registration on the following subjects-
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1. Discontinuation of Renewal of Old Methodology Licenses [initially granted
from FLRS] and State Licenses for Manufacturing of Nutraceutical and related
products.

2. Clarification on the requirement of testing of water samples in case of FBO
using Municipal / Govt. potable water supply

3. Availability of Inspection Checklists and Conditions of License in Regional
Languages

Action Decided-

(i) States/UTs and CLAs to launch targeted drives to make FBOs aware
of the mandatory modification, so that maximum FBOs get their
licenses modified within the validity period of license.

(ii) States/UTs and CLAs to make FBOs aware of the translated
documents in local languages.

(Action: States/UTs and CLAs)

Agenda Item 7: Performance Analysis of States/UTs during FY 2021-22

ED (CS) updated that based on the various aspects of licensing and registration and
enforcement activities undertaken by the States/UTs, it was observed that
Maharashtra, Tamil Nadu, Uttar Pradesh (among large States), Arunachal Pradesh
(@mong Small States) and Delhi, Jammu & Kashmir (among UTs) have topped in
issuance of licences/registrations, while a good number of Auto-generated
licences/registrations were observed in Assam, Bihar, Chhattisgarh, Jharkhand,
Telangana and Tripura. Also a large number of States/UTs were found to have more
than 40% pending FLRS licences for modification. Few States/UTs namely Andaman
& Nicobar Islands, Chandigarh, Himachal Pradesh, Maharashtra, Manipur were
found to have complied more than 50% with respect to submission of Annual
Returns, while Maharashtra, Jammu & Kashmir, Tamil Nadu are some of the
States/UTs who have undertaken maximum online inspections  through
FoSCoS/FoSCoRIS, entered maximum details of lifted samples in
FoSCoS/FoSCoRIS and addressed more than 80% Consumer Grievances
completely.

Action Decided

(i) States/UTs, listed in the agenda item, where more than 40% FLRS
licences are pending for modification to complete the modification at
the earliest.

(if)  States/UTs and CLAs to confirm submission of Annual Returns through
FoSCOS only.

(i)  States/UTs to launch special drives, identify hot spot areas having
FBOs with less/no licence/registration and bring more such FBOs
under the ambit of licence/registration.

(Action: States/UTs and CLAs)

Agenda ltem 8: Risk Based Inspection Scheduling [RBIS]: Key Highlights and
Status

ED (CS) apprised various features of Risk Based Inspection Scheduling (RBIS) that
has been approved in Food Authority in its 38" meeting held on 2™ March 2022 and
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being incorporated in the FoSCoS for implementation. She highlighted that RBIS
would enable the authorities to prioritise inspections of the Food Business involved in
high risk food categories (listed 8 food product categories) and carry out the same in
a more systematic and intensive manner along with scheduling and prioritising
mandatory sampling, annual third party audits, various types of mandatory
inspections based on complaints, food safety emergency, expired licence, pre-
licence inspections, e-inspections etc.

To complete the process of incorporation and implementation of RBIS through
FoSCoS, States/UTs had been requested to share updated jurisdiction mapping of
FSOs at sub-district level. ED (CS) informed that few States/UTs namely Andaman &
Nicobar Islands, Arunachal Pradesh, Chhattisgarh, Gujarat, Himachal Pradesh,
Ladakh, Sikkim, Tripura, West Bengal, Uttar Pradesh, have shared complete
information in this regard.

Action Decided

(i) Remaining States/UTs to share the updated jurisdiction mapping of FSOs
at sub-district level.

(Action: States/UTs & IT Division, FSSAI)

Agenda ltem 9: Digitisation of offline issued Licences/Registration

ED (CS) informed that, in the 32nd CAC held on 29.06.2021, it was decided to
discontinue renewal of offline granted Licenses and Registration and further in 33rd
CAC meeting dated 15.09.2021, to completely digitize enforcement activities w.e.f
01st October 2021. To enable FBOs having physically issued licenses or
registrations, if any, to migrate to online system FoSCoS, a provision has been
created for Designated Officers in Food Safety Compliance System. Digitization
would enable FBOs to file online Renewal, Modifications, applying for endorsements,
and other licensing/registration related tasks, online Annual Returns vis-a-vis enable
licensing/registration authority to undertake enforcement activities online, keep
records of Hygiene Rating, Audit Management System, effective Grievance
Redressal, maintain FBO history.

Action Decided

(i) States/UTs to direct the Designated Officers to digitize all the physically
issued licenses and registrations using the utility in FoSCoS by 30th
September 2022.

(Action: States/UTs)
Agenda Item 10: Social and Behavioural Change
A) Update on Eat Right India Initiatives

ED (CS) updated the status of Eat Right India on the following to the CAC Members:

1. Eat Right Challenge for Districts- A total of 188 cities/ districts had
participated in “The Eat Right Challenge for Cities and Districts”. Evaluation
process is currently underway and top 75 winners to be announced on the
occasion of World Food Safety Day dated 07th June 2022.

The second phase of the Eat Right Challenge for Districts was launched on
4th April, 2022, with the vision to recognize efforts in adopting and scaling up
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various initiatives under Eat Right India and promoting various regulatory
activities as well as well as Eat Right India initiatives. The implementation
phase will be carried out between May - September 2022.

2. Eat Right Mela and Walkathon- Till date, 24 Eat Right Walkathon and Melas
have been organised in various cities in India, as a part of the ‘Azadi Ka Amrit
Mahotsav'. As on date, the State of Guijarat, Nagaland, Tamil Nadu, Jammu &
Kashmir, Puducherry and West Bengal have not executed the Walkathon and
Melas in the cities where advance payment has already been made. Further,
11 cities/districts have not yet submitted UCs for the grant already released
from FSSAI, although, the events have been concluded.

3. Eat Right Creativity Challenge- The Third Eat Right Creativity Challenge will
be launched on the occasion of World Food Safety Day, 07th June, 2022 to
tap the creative talent of students and enable them to inculcate healthy dietary
habits starting young. States/UTs to spread awareness to seek more
participation from schools.

4. Eat Right Research Awards and Grant- A total of 287 applications were
received in Phase 1 of the Eat Right Research Awards and Grant and the
evaluation process is underway and winners will be announced on June 07,
2022.

Phase Il of the Eat Right Research Awards and Grant will be announced on
07th June, 2022.

Action Decided-

(i) States/UTs to submit UCs for the released fund of Rs 5.00 Lakh for “Eat
Right Challenge for Cities and Districts” and surrender the un-utilized
funds to FSSAI, as applicable, who have not done the same yet.

(ii) States/UTs to organise the Walkathon and Melas by 15th August, 2022,
where advance payment has already been made and to submit UCs
where events have already been concluded.

(i) States/UTs to submit budget proposals to email id-iec@fssai.gov.in along
with the proposed dates, cancelled cheque and proposed expenditure for
both Walkathon and Eat Right Mela, who have not submitted proposals
yet.

(Action: States/UTs)
B) Food Fortification-

Fortified staples are available in open market and also in Integrated Child
Development Scheme (ICDS), Mid-Day Meal (MDM) and Public Distribution Scheme
(PDS) in most of the States/UTs in India. To achieve the vision of Hon’able Prime
Minister on distribution of fortified rice under food security government schemes by
2024, promotion and supply of quality fortified staples need to scale up.

Action Decided-

(i) States/UTs to organise interdepartmental meetings.

(i) States/UTs to undertake IEC Activities for promotion of large Scale Food
Fortification and creating awareness amongst stakeholders and
consumers.
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(i)  States/UTs to confirm on the status of training for all DOs and FSOs with
regards to the online session on fortification and ensure that the training
session is organized. The status may be shared with the Fortification Cell

(Action: States/UTs)

C) Presentations

1. Dr. K. Sridhar, Executive Director, Health (General), Railway Board,
shared points on how Eat Right Station can be implemented and scaled up
across Railways Stations with joint coordination between Railways and
FSSAL It was decided that a SoP can be created in consultation with the
Railways so that the initiative can be spearheaded across States/UTs. It was
also discussed that in the beginning some of the important stations, from
where the trains like Shatabdi, Tejas, Rajdhani and Duranto initiate, can be
covered under this initiative.

Action Decided:-

(i) FSSAI to organize meetings with Railways with to design an SOP and a
detailed road map for implementation of the initiative.

(Action: States/UTs, Railways and SBCDivision, FSSAI)

2. Video on Food 2050 Series was presented before the CAC members
focusing on the vision of Food Safety in India in years ahead.

Agenda 11: Training and Capacity building

Joint Director (Training) informed that nomination for training of FSOs, DOs and AOs
has not been received from many States/UTs and requested them to expedite the
submission of the same. He further asked States/UTs to send nomination of Senior
FSOs and DOs as Trainers for training of regulatory officials.

He mentioned that as per Clause 1(ii) of Rule 2.1.2 of FSS Rules, 2011, training of
Designated Officers should be completed within stipulated time period of 6 months
and urged States/UTs to ensure the same. He also informed that no request has
been received from any State/UT for reimbursement of cost incurred in printing the
FSO Manual (in booklet form) and requested States/UTs to expedite and complete
the printing and distribution work at the earliest. He further added that States/UTs
which are willing to translate the ibid manual in their regional language may seek
fund under MoU for translation of the same.

He apprised that overall 67% of the expected number of Food Safety Supervisors
(FSSs) have been trained which is 12% more than the FSS trained till Q3. He further
informed that FSSAI had issued advisory on 06.04.2022 to all Training Partners to
curb unauthorized usage of FSSAI and FoSTAC logo, extorting money in the name
of FSSAI etc. and requested States/UTs to report such malpractices/ unscrupulous
activities to Training Division, FSSAI so that appropriate actions can be taken
against Training Partners.

Action Decided-
(i) State/UTs to send the nomination for Training of FSOs, DOs and AOs to
FSSAI
(i) States/UTs to send nomination of Senior FSOs and DOs as faculty members.
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